GENIRAL ARMINISTRATIVE TRIBU NAL
JAIPUR BEICH : JAIPUR

B’:.po NO. 45/93 in I DECIDED ON: Ah"' & __C}"
T.A NO. 7/83 .‘ L =
Nathu Lal Chhipa «e.  Petit ioner

| Vs.

Union of India & Ors, ... Hespondents

CBRAM :

THE HON'BLE MR. JUSTIE D. L. NEHTA, V.C.
THE HON'BLE Mi. B. N, DHOUMDIYAL, MEMBER (A)

ORDO ER (BY GIRGULATION)
Hon'ble Mr. B. N. Bhoundiyal, Member (A)

This petition seeks to review the order dated 17.3.1993
in T.A. No, 7/83 on the groumd that the Tribunal Had not
goprec latéd the contentions of the petitioner as pleaded in
para 20 of the original plaint and the details of vacarcies
given in exhibit A—i of the transferred gpplicagtion. Non-
consideration of this materiagl according to the petitioner
amounts to an error apparent on the face of record and needs
reconsideration. In para 20 of the transferred application
the applicant had conterxjec-i that the only existing vacancy
was wrongly fillad by a scheduled caste candidate and not
by a general candidate. The position has been explained
by the respondents in paras 11 to 21 of the'ir counter. The
applicant belongs to Jalpur Telegraph Iraffic Division and
not to Jalpur Telegraph Division. There was no vacamt post
in clerical cadre in the Tra:iffic Zivision and theré was no
t;nreserved post available in other Traffic Division. The

Bench had taken in view all these pleadings while passing

their OI.‘der ‘dated 1703019930
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2, In view of the above, we hold that there is no error
apparent on the face of record and the review gpplication
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is hereby rejected, 8 c it éon,
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